
• Central administrative Tribunal, 

Allahabad 3ench, All at-iab.,d 

Dated: Allahabad, This The Third Day of Viattst, 2000. 

C o ram Hon'ble 	. S . Da yaI , A 

Hon'ble 1‘.11r. Rafiq 	 J.M. 

717  of 1993.     

Frem Shankar Yadav 
son of Sri Sishuni Yadav, 
resident of. Gohata, 
Fost and Distt. Mau, 
Working as Gate Man, 
N 	hv a y , Station Kirihara Fur, 
Varanasi Division, 
Varana 5:1 . 

Applicant. 

Coups= 1 forthe applicant: Sri A.P. Singh, Adv. 

Versus 

1. Union of India through Deputy Regional Tnlanager, 

Varanasi. 

2 Senior Divisiona 1 Operating Superintendent, 

Varanasi. 

3. Traffic Inspector, N.2.R. Mau ( Head Quarters) 

Last Varanasi. 

nespondent ,-  

Counsel for the Resr oldents: Sri Amit Sth-lekar, 

Order ( Open Court) 

( By Hon'ble Mr Raf lc; Uddin, Member (J.) 

y means of this applic;-tion the applicant 

has sought direction to be issued to the respondents 

to regularise his service 

2. According to the applicant he vJaS appointed. 



• 

717 n3. 

as Casu, Labour in 	he year 1 980 after he ng 

fit and suitable. Theservices of the app lic nt 

were he ng utilized Dr1 v,,xious Railway stations 
under 	ranasi Divie_on and was given status of 

tempora y employee with effect from 3.2.1984 and 

as such e is entitid for reoularis3tion o 

his sery ces. 

3. 	The respondents in their counter af idavit 
vide pa a 5 have stated that the a,  r  licant 

has been given regular appointment in his twin und er 
.R 	) 	.R. Vara la S I off ice Order No 17/04• 

dated 2 

view of --,he above, the 0. ,̂. has become 

us and is disnissed. No order as to costs. 

4. 


